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| TEM NO 2 COURT NO. 6 SECTION |V

SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
I A 91/2007 in CIVIL APPEAL NO 2335 OF 2006

OSWAL WOOLLEN M LLS LTD. Appel | ant (s)
VERSUS
PUNJAB STATE ELECTRI Cl TY BOARD & ANR. Respondent (s)

( for clarification of the judgnent dated 28.4.2006 and office report )
Dat e: 08/ 10/2007 This Appeal was called on for hearing today.

CORAM :
HON BLE MR JUSTICE S.B. SI NHA
HON BLE MR JUSTICE H. S. BEDI

For Appellant(s) M. Neeraj Kumar Jain, Adv.
M . Sandeep Chaturvedi, Adv.
M. U S. Prasadv, Adv.

For Respondent (s) Ms. Ruchi Gaur Narul a, Adv.
M. Samr Bhat nagar, Adv.
Ms. Ruchi Kohli, Adv.
M. Rajiv Nanda, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

We are not inclined to grant any further adjournnent to
t he respondent.
Put up for final disposal after two weeks.

Addi tional docunents, if any, be filed in the neantine.
(Par deep Kunar) ( Pushap Lata Bhardwaj)
Court Master Court Master



